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Akkamma Devi, Shrimati
Barua, Shri R.

Beara, Shri

Bhunjs Deo, Shri L. N.
Bhattacharyyn, Shri C.K.
Bist, Shri J. B. 8.
Borooah, Shi F. G.
Brajeshwar Prasad, Shri
Chakraverti, Shri P, R.

Chavin, Shri I, R.
Chavda, Shrimati Joraben
Daljit Singh, Shei

Dae, Shri B, K.

Das, Shri Sudhansu
Deshmukh, Shri Shivaji Rao §,
Ering, Shri D,

Gandbhi, Shri V. B.

Hem Raij, Shri
Himatsingka, Shri

Iqbal Singh, Shri

Jadhav, Shri M, L.

Mr. Deputy-Speaker: The result of

the division is:

Ayes: 29

Noes: 70

The motion was negatived.
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Jadhaw, Shri Tulshids
Jurmsnadevi, Shrimati
Kedaria, Shei G, M.
Kindar Lsl, Shri
Koujalgi, Shri H. V.
Kripa Shankar, Shri

Lalii Sen, Shri
Malsichami, Shri
Marandi, Shri
Maruthish, Shri
Mehratra, Shri Braj Bihari
Mehta, Shri J. R,

Mishra, Shri Bibhuii
Meferti, Shri M. 5.
Muthiah, Shri

Pundey, Shei Viskwa Nath
Patel, Shei P, R.

1atil, Shei D, 5.

Pratap Singh, Shri

Rai, Shrimati Sahodra Bai
Ruju, Shri D). B.

Kam Swarup, Shri

Rane, Shei

Ran, Shri Muthyal
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Reddy, Shri Linga

Roy, Shri Bishwanath
Sadhe Ram, Shri

Saha, Dr. 5. K.

Zahu, Shri Rameshwar
Samanta, Shri 5. C.

Sen, Shri P, G.
Shankareiys, Shei

Sheo Marain, Shri

Shree Narayan Dias, Shri
Shynam Kumari Devi, Shrimsti
Sivappraghassan, Shri Ku.
Subramanism, Shri C.
Subreamanyam, Shei T.
Suraat Prasad, Shri

Sunder Lal, Shri

Thomas, Shri A, M.
Tiwary, Shri K. N.
‘Tiwary, Shri K. 5.
‘Tripathi, Shei Krishna Deo
‘Tula Ram, Shri

Vijaya Anunda, Meharujkumar
Wadiwa, Shri

RESOULTION RE: INDIA QUITTING
THE COMMONWEALTH—contd.
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Mr. Depuly-Speaker: Let me now
put the motion to the vote

The question is:

“That this House agrees with the
Report
Commitiee on Private Members'

Bills and Resolutions presented. to
the House on the 10th November,

Seventy-second

1965 ™

(1) “That
resolution regarding India quiling
the Commonwealth moved by
Shri Bhagwat Jha Azad on the
24th Seplember, 1965, be adjourn-
ed to the next day

of the

the debate on the

allotted for

Private Members' Hesolutions.”

The motion was adopted.

Mr. Deputy-Speaker: Now, ‘hewe is
a motliin to be moved by Shri D. N.
Tiwary and several other Members.
Let Shri D. N. Tiwary move his
motion.

And tﬁe second is....

Mr. Depuiy-Speaker: The second
one will come afterwards.

Shrimati Renu Chakravartly (Bar-
rackpore): 1 gppose it.
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Shri Harl Vishnu Xamath (Hos-
hangsbad): Sir, I rise on a point of
Jorder.

Mr. Deputy-Speaker: Shri D. N.

Tiwary wants to say a few words on
his motion. Let him speak first.

TH AR G W YR aw w0
weof amgw A w@ @ —

"Will you kindly allow me to
have this motion held over till
the next day alloted for Private
Members' Resolutions and allow
Shri Prakash Vir Shastri to take
up his resolution?”

g A frarz § aw @y O gwn
a7 |

“The motion was:

That rule 30(1) be suspended
in its application to the Resolu-
tion moved by Dr. L M.
Singhvi.

Mr, Deputu-Speaker: Is it the plea-
sure of the House that this rule should
be suspended in its application to the
motion moved by Dr. Singhvi?”

Some Hon. Members: Yes,

Mr. Deputy-Speaker: All right.
That rule is suspended.”
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Shri Harl Vishna Kamath; Sir, on a
point of order.

Mr. Deputy-Speaker: There are
amendments. I shall take them up
first.

Shrl Hari Vishnu Kamath; First of
all, this should be taken up: if it is
passed, the second one comes, Otkor-
wise, this s Jost.

Mr. Deputy-Speaker: There are
amendments to the main resolution, I
meant those amendments. Now, Shri

Madhu Limaye's amendment ls out of
order.

ot wy fomg (W ) owp i
o ¢
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Mr. Deputy-Speaksr: Either it is
adjourned or it is not adjourned. It
cannot be adjourned after one hour
and all that.
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Mr. Deputy-Speaker: Let Shri Shree
Narayan Das move his substitute
motion,

Shri Shree Narayan Das (Dar-
bhanga): I beg to move:

That for the original motion, the
following be substituted, namely:—

“That the debate on the resolu-
tion regarding Indig quilting the
Commonwealth moved by Shri
Bhagwat Jha Azad on the 24th
September, 1985, be adjourned.”

Bhri Hari Vishou Kamath: On a
point of order.

Shri Bhree Narayan Das: I wish to
say a few words in support of my
amendment.

Mr. Deputy-Speaker: Order, order.
Shri Kamath,

Shri Harl Vishnu Eamath: I invite
your attention to the Rules of Pro-
cedure. 1 presume that my hon.
friend Shri D. N. Tiwary has moved
this motion under rule 109. There is
no other rule applicable to this
motion. Rather, there is a similar
rule applicable to resolutions. Rule
109 applies to Bills,

Mr. Deputy-Speaker:
which applies here.

Shri Harl Vishou Kamath: Yes; 1
suppose it is, mutatis mutandis the
same Rule 340 of the Rules of Pro-
cedure Teads thus:

It is rule 340

“At any time ufter a ‘wmotion
has been made, & wmember may
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move that the debate on the
motion be adjourned.”

That is the rule which provides for
this kind of motion. Now, there is no
rule extant in the Rules of Procedure
under which a Member can bring a
motion before the House, geeking an
adjournment to a particular date, that
is to say, two days later, a week later,
or two or three weeks later. There is
no such provision in the rules as far
as 1 am aware. If you can kindly
point out the rule, 1 shall be happy,
but there is no such rule providing
for guch a motion.

Only the other day, we have had u
precedent; when the Minister of State
in the Ministry of Home Affairs got a
severe fright and was badly cornered
about the report of fhe Governor of
Kerala, the Speaker almost in effect—I1
see Shri Hathi js present here—sald,
or rather, called upon the Government
to produce the report and place it on
the Table of the House. Of course,
there was a loophole which saved him
at that time and, like u drowpring man
catching at a straw, he got out of the
impasse. That day, I think my hon
friend Shri H. N. Mukérjee sought 1o
move a motion that the debate be ad-
journed till such time as the Govern-
ment lays the report on the Table of
the House. The Speaker said that that
was out of order, because there is no
such rule providing for sume such
contingency, something bLuppening,
precedent to the adjournment.  Se,
that part of the motion moved by
Shri Mukerjec was deleted; when
it was put to the Housc, the
Speaker only said that the debate
be adjourned. Thercfore, my objec-
tion here is that this molion moved
by Shri D. N. Tiwary and his collea=-
gues—to adjourm it to the 26th
November, a fortnight hence—is
completely, wholly and unmitigatedly
out of order.

Shri D. N.
not men=-

Mr. Deputy-Speaker:
Tiwary's amendment does
tion any date.
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Bhri Harl Vishnn Kamath: It is to
be taken up on the next day; it means
a fortnight.

Mr, Deputy-Speaker: It is only
Shri Shree Narayan Das’s motion
which mentions the date.

Bbri Harl Vishna Kamath: I sup-

port Shri Shree Narayan Das’s sub-
stitute motion. But the motion moved
by Shri D. N, Tiwary is wholly out of
order, while Shri Shree Narayan Das's
motjon is in order,

‘Mr. Depaty-Speaker: Rule 109 ap-
plics to Bills; it does not apnly to
Resolutions. Now so far as rule 340
i concerned, it says:

E

“At any time after a motlon
been made, a member may
that the debate on the motion
adjourned”.

So, that rule spplies to this
The ruling given by the Bpeaker
Shri Chatterjee’s motion applies to
this case also. So, there {5 no peint

i}

1

of order. So, we can put it to the
wote,
Bhri Hari Vishno Kamath: What

is the motion mowed by Shri N. C.
Chatterjee?

Mr, Deputy-Bpeaker: [ am putting
Shri Shree Narayan Das’s motion
drst.

1 will now put Mr. Shree Norayan
Das’s amendment (o Mr  Tiwary's
motion

The question is:

“That for the orpisal mob.di.
" the following b«  substituted.
namely:—

‘That the debale on the se-
solution regarding India quit-
ting the Commonwealth mzov-
ed by Shri Bhagwat Jha
Azad on the 24th Sepiember.
1885, be adjourned,”

The motion was adopted.

Mr, Deputy-Speaker: 1 will now
put Mr, Tiwary's motion ug amended
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by Mr. Shree Narayan Das's amend-

ment.

Bhri Hari Vishnn Kamath: That is
finished, because it is out of order.

Mr. Deputy-Speaker: That is &
substitute motion which has been
passed. Mr Tiwary's motion falls
through. The second amendment also
falls through. The debate is adjourn-
ed,

Bhri H N, Mukerjee (Calcutta
Central): For purpases of procedu-
ral rectitude, I want to point out that
& substitute motion is contingent upon
the original motion being in order. 1f
the original motion has nothing to do
with order or propriety, then the sub-
stitute motion does not come into the
picture at ull, A substitute motion
derivey its existence from the fact of
there being an original motion of
which the House cap take notice.
Till the House has condescended to
take notice of the original motlom,
the substitute motion has no legal ex-
istence whatever. And, we must
proceed in a legal manner.

Mr. Deputy-Speaker: 1 have ruled
it ig in order under rule 340.

Shri H. N. Mukerjee: We are not In
a position to question your ruling and
we cannoi question your ruling . ..

Shri Hari Vishnu Kamath: The
Chair is as much bound by the rules
as we are.

Shri H. N. Mokerjee: We have to
function in this House from time to
time and we have to be sure about the
rules and regulations under which we
function. On this occasion, there was
an original motion which was notified
to the members. After it was notified
to the members, it was open to any
of us to give or not to give a substi-
tute mation. The question of a substi-
tute motion only arises after the origi-
nal motion has been takem cogniz-
ance of by the House. The House is
not under the rules in 3 position te
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[Shri H. N. Mukerjee]

take any notice of the original
motion. If the griginal motion goes,
the substitute motion also automati-
cally goes by the board. You can per-
haps postpone your ruling, because
this is a very serious matter. It may
be that later on, on Monday the Ex-
ternal Affairs Minister brings a

I8 & At # wegw @1 sEedr 3
swfase 31 @ ae farh amw
W WEATE T AT

ot @ o g st fewa
¥ AT & AWEA KT § | IA AT

motion. Suppose that motion is ruled  ¥Td X1 &t T |
out and 1 have a motion asking the . .
government to do something else. siay fom: & wwd fadea

Are you going to accept that motion?
You would not. I know you cannot;
your hands are tied. The law is
specific in thizx matter. I do beg of
you to consider this matter more
carefully; you cannot give a Tuling
lke this.

wor wigar § i 24 e v ofr
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# ofcadw P, ag edamla ¥ e,
W Arag af A wwlw
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8hri Burendranath Dwivedy (Ken-
drapara): When you gave the ruling,
when it was pointed out that this
motion is out of order, you said, "] am
mot putting this motion. I am putting
the amendment of Mr. Shree Narayan
Das”” That means you have held
that Mr. Tiwary's motion is not in
order, If that is not in order, the
other thing cannot be taken up.

ot wy fawd : Jvew wEEy,
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The Minister of Food and Agrical-
ture (Shri Subramaniam): The rule
only says that a member is entitled to
move for adjournment. As far as ad-
journment is concerned, there is ne
restriction. It can be indefinite ad-
journment or to a particular date. As
far a% this rule is concerned, there is
no restriction that adjournment should
te indefinitely made, without fixing
any date. Adjournment is a compre-
hensive term and includes adjourn-
ment to a particular date. 1T really do
not see how If a member Is entitled
to move for adjournment, he will be
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debarred from moving for adjornment
to a particular date,

Shri Harl Vishpu Kamath: The
Bpeaker held that rule against us
when the Kerala Governor's report
cRme up.

Shrimati Renu Chakravartiy: If Mr.
Tiwary's molion is in order, you
should put that first to the House.

Mr. Deputy-Speaker: I feel Mr.
Tiwary's motion is quite in order,
becuuse it does not mention any date.
It gimply says “be adjourned to the
next day allotted for Private Mem-

bers' Resolutivn”. No date is  men-
tioned.

Even on that day, Mr. Chatterjee
sald:

“Dr. Singhvi is very iil. He is
not in a fit atate of health to conti-
nue with the discussion. Will
you kindly allow him to have this
motion held over till the next
day allotted for Private Mem.
bers’ Resolutions and allow Shri
Prakash Vir Shastri to take up
his resolutjon?”

The ruling given was:

“l have no objection to the
postponement if the House agrees
with the suggestion for the ad-
journment of this dis-ussion, But
it cannot be put for discussion on
the next allotted day. It has to be
batloted.”

Bhrl Hari Vishnu Kamath: I am not
against this motion being discussed.
But we cannot bypass the rules and
go ageinst the rules made by this
House. Rules are rules. They apply
to you, to me, to the entire House.
The very fact that afier this motion
thet is before the House, there is
going to be another motion seeking to
suspend the rule shows that under the
rules this cannot be done.

Mr, Deputy-Speaker: If the House
agrees to the suspension of the rules,
1 have no objection.

Shri Harl Vishnu Eamath: The rea-
son pgiven that the member who moved
the motion is unfortunately not pre-

sent in the House today is no valid
and convineing reason for adjourn-
ment.

Mr. Depuiy-Speaker: The
can throw it out if it wants.

Shri Hart Vishnu Eamath: The
House is scized of the motion and it
has been tahled for today. 1 raise
this fundamenta] objection which has
been 8o vigorously reinforced by Mr.
Mukerjee that the first motion by
Tiwary is out of order, because there
la no rule providing for such a motion
which contalns any words like “next
day, next week, two weeks later” ete.
It should be simply *“adjourned”. I
remember another occasion when Mr.
Prakash Vir Shastri _(Interruptions).

House

15 hrs.

Shri C. K, Bhattacharyya (Raigonj):
Sir, when you have put the smend-
ment {o the vote of the House and
declared that the debate on the motion
moved by Shri Bhagwet Jha Azad Is
adjourned, after that how can this
discussion go on?

Mr Deputy-Bpeaker:
ed a point pf order.

Shri Harj Vishog Eamath: May I
reiterate, Sir, for the benefit of my
hon, friend, Shm Bhuttacharyya, that
this is a point of order that is being
discussed.

Shri C. K. Bhattacharyya. Point of
order cannot be in s vacuum,

Shri Harl Visbon Kamath: There
can be no vacuum here, as long as
you are here. When you are here,
where is the vacuum?

Shri C. K. Bhattacharyya: Sir, will
you kindly let the House know whe-
ther the amendment of Shri Shree
Narayan Das hag been accepted?

Shri Hari Vishnu Eamath: The os-
tensible reason advanced for the post.
ponement of thi: debute is that the
hon, Member who moved the motion
is absent. That can be no reason
because the House ig scized of the
motion.  If the hon. Member had not

He has rais-
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[Shri Harl Vishnu Kamath]
been present to move the motion I
could have understood it.

Mr. Deputy-Speaker:
Member can move it

Shri Harl Vishou Eamath: He has
moved the motion,

Any hon.

Mr, Deputy-Speaker: But the
amendment to the motion can be
meved by any hon. Member,

Shri Harl Vishnu Kamath:
this one. 1 meant that Shri
Jha Azag hes moved the motion, The
fact that he is absent today . . .

Mr. Depuiy-Bpeaker: The amend-
ment ig that that motion be adjourned.

Shri Harl Vishon Kamath: Sir, 1
hope you will have the patience to
hear me. Other hon. Members may
interrupt me, but I hope you will not
interrupt me. 1 was saying that the
hon. Member who moved the motion,

Not

Shri Bhagwat Jha Azad, is absent
today.

wt wy femit : ag sy T
Wﬁti I

Shri Harl Vishnu Kamath; The fact
that he is not present today, his
absence, is not a valid reason for ad-
journment of the debate because the
House is seized of a resolution which
has been already moved and the
House can proceed to discuss the
motion even in hig absence. Do you
Trv with that proposition or not?

Mr. Deputy-Speaker: If there is
no adjournment of the debate.

8Shri Harl Vishna Kamath: There is
no reason for adjournment.

Mr. Depuiy-Speaker: That is for
the Touse to decide

Shri Harl Vishna Kamath: When a
motion for adjournment of the debate
is brought hefore the House, as you
will agree, and 1 am sure the House
will agree, it should be in consonance
with the rules of proccdure and it
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should not set a dangerous, ugly, dirty
precedent for the future,

ot vy fema. 7t W OF T WTe
g7 #ifad

Mr. Deputy-Speaker: No further
discussion can be allowed on this.

Shri D. N. Tiwary: Sir, all this dis-
cussion has been held on my motion
Let me have a chance to reply to the
points.

Mr. Deputy-Speaker: It is not neces-
Sary. I am sorry. The wording of
the amendment is the same as the one
moved by Shri Chatterjee on an ear-
lier occasion and which has been
accepted by the House. So there is
a precedent. The is no point of order.
The amendment has been carmed by
the House and the debate is ad-
journed.

Shri Hari Vishnu Kamath: You did
not put it to the House.

Mr. Deputy-Speaker: We shall now
take up the next resolution

Shrimatl Renu Chakravarity; Let us

understand, Sir, which one has been
pted by the H

Mr. Deputy-Speaker: The debate
on the motion moved by Shri Bhagwat
Jha Azad has been adjourned.

Shrimat! Renu Chakravartty: Sir,
are we correci in understanding that
we have now adjourned the debate
on this resolution without putting any
date for further discussion which
means that it will have to be balloted
again,

An hon. Member: Yes.

Shrimati Renu Chakravartty: Thi
is @ clever way of getling the whole
thing out of the way.

Shri D. N. Tiwary: Sir, the prece-
dent which vou have read. if you read
it to the end it will be shown . . .

Mr. Deputy-Speaker: Order, order.
Let us take up the next resolution.

Shri D, N. Tiwary: Sir, kindly give
me one minute.



1671
Commonwealth (Res.)
Mr. Deputy-Speaker: | am sorry.
¥ 8hrl D. N. Tiwary: Sir,
only one minute.

Bhrl Surendranath Dwivedy: There
will be no discussion now. You should
bave thought about it before.

Shri D. N. Tiwary: Sir, everybody
has spoken except myself.

I want

ot wg mwd: & ew ¥ ww
O § AU OF e € oA
) veW wwgT §)

Shri D. N. Tiwary: Sir, the prece-
dent that you have read, if you read
to the end you wil] find thai there also
it was adjourned to the next day.

Bhri Surendranath Dwivedy: Yours
was a5 wrong motion. Now it will be
balioted again and there will be no
discussion on the guestion of quitting
the Commonwealth.

Shri Harl Vishnoo Kamath: Let us
have food first and then Common-
wealth.

Shrimatl Benp Chakravartty: That
means this resolution is now finished
in the sense that it has to be balloted

again.

Mr., Deputy-Speaker: The rules will
apply. 1f it has to be balloted aguin
it will be balloted.

Shrimati Reou Chakravartty: Then
it is finished. It is o very clever way
of doing it.

@t mw fed ¥ oW
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Mr. Deputy-Speaker: The hon
Member may resume his seat,

ot wyfowd - wT W ATER
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Imports of 1f73
| Foodgrains (Res.)
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Mr. Deputy-Speaker: Order, order.
The hon, Member cannot go on like
this.
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15.08 hrs,

RESOLUTION RE: IMPORTS OF
FOODGRAINS UNDER PL 480

Shri H. N. Muokerjee (Calcutta
Central): Sir, ] beg to move:

“This House is of opinion that
continued dependence on Imports
of foodgrains urder P.L. 480
agreements with the United States
is derogatory to our honour and
injurious to our economy.”

Sir, the number of amendments
given notice of indicate the very wide
support to the basic points raised In
thig resolution (Interruption). In view
of this, | shall try to put my case on
the platform of maximum unity
among ourscives here in this House an
well as in the country.

-
Sir, what is called In modern medi-
cine “shock theoopy™ hus recently

been administered to our body politic
Call it “~=m twidting” or by any other
name, the United Slutes attilude to-
wards Indo-Pakistan conflict over
Kashmir has shown us where we are
likely to stand if we d:pend on aid.
which aid. as the United States Gov-
ernment is never shy to declare, s
intrded to promote its own foreign
policy and has nothing whatever to do
with international benevolence. It s
not only that revered men like Vinoby
Bhave hLave strongly criticised our
dependence on forelgn food and its
main symbol the P.L. 480 agreements,
I find from the “self reliance” special
oumber, Yojana. --ur Professor Dante-
wala, Chairman of the Agriculturs!



